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04. 4.2.2002 e dhadinta,

This matter has beem tgaken up te-day
or beimg memtiomed by Shri eD.Vijay Samkar,
petitiemer Nosds authoerised by ether five
petitiemers. Learned ceumsel for the petitiomers
Shri S.Mallick is ea accemmegatiem.

Heard Shri D.Vijay Samkar, Petitiomer
No.l ard Shri D.N.Mishra, learmed Starding
Coumsel om the Memo filed by the petit iomers.
Im the O.A. the petitiemers had prayed fer
quashing order at Armexure-5 reverimg them

alemg with Zé;others te lewer posts. It is

submitted by Shri Vijaya Sarkar that subsequentl

im order dated 11.1.2002, copy of which has
beer filed by him, the reversiem order¢inm
respect of present E%g% applicamts have been
A Sdom
withdrawhR amd they are cemtimuirg imn the exis
capacity/grade im the existing place of peosti
aRd in ordér dated 11.1.2002 emly 11 eut eof 31
covered urder Ammexure-5 te the O.A. have been
reverted. Im view of this shri Vijay Samkar
ard other five applicamts do mot wamt pursue

this O.A. Heard Shri D.N.Mishra, learmed Standing

Coumsel. Im view of submissioms made by beth
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